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IN 'HL. CTIj 	NINITRArj TRIBUNI,L 
CtJI: 7 Cy BENCH: CUTT7CI( 

O1INI ?P1I'TI 	NC; 197 cf 1993 

ite of decision :ecei-rber j ,1993 

	

.?.arnanti and others 	
S... 
	 Appi icnts 

Versus 

Union of India and others 	 Respondents 

(For instructjctTs) 

1. Vhether it be referred to the reporters or not? t'v-c 

2 hether it be circulated to all the Benches of the 
Centrol dmirJftrative irjbunals or not? 

L 
(H.JENi 	RA) 	 (K.P.AcI-IARYA) MENBkI.R 	TRATIv) 	 VICE 
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CLTR2\L 	 TL TRILTAL 
CTJIT;CK 2.NCH:CU2I'ACK. 

OR IGINAL APPLICAT ION NO: 197 OF 1993 

Date of decisjon:i)ecernier 1, 1993 

B.P.Garnanta and others 	 0.0 	 Applicants 
Versus 

Union of andia & Others 	 Respondents 

For the ?pp1icant 	... 	N/s. Ashok Mohanty, 
P.R .DBSh,T.atho, 
?4dVoCates 

For the Respondents 	.... 	Nr.Uma Ballav Moha.patre, 
Addl.Standing Counsel (CenLr) 

C 0 R j'. N:- 

rHE HON 1 3LL MR .K .P • ACHARYA, VICE CHAIR1vN 

& 

rHE iON' OLE IR .H.RAJLNDRA PRA3AD ,M1NBER (ADMN.) 

JUDGMENT 

K.P.ACHARYA,V.C. 	In this application under section 19 of the 

dmftjstrptjve Tribunals Act,1985,the petiticners 

(35 in nurrer) pray for uashing Annexure.4 and 

consequential orders to follow. 

2. 	Shortly sttd the case of the petitioners is that 

they have been working in different ranks such as .C.N, 

3teno,L.L.C. ,A.-.K. ,Peon,M.T.L-II,M.T.i.F.L.D.F.N,S. 

Wla,N.T.F.,U.3.L and Joiner in the Naval Armament 

.iepot,Lunbeda in the iiistrict of Koraput.The petitiorers 

were appointed for 89 ciays on different dates mentioned 

in their petition and have been continuing as suchtheir 

services have been regularised with effect from the dates 
in the 

,shown againsr each of themLchartat arnexediereto. 
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1hejr ServjcC WC1T not :a}fl to he. Contjnuous lot the 

purpose of comuting their seniority,1ee etc.Represen-

tation was rrae by the petitioners to the competent 

authority Lo ante date their q1arjs3tion of service 

with effect from the initial date of appojntrnent.ThiS 

reercseotion sto0d  rejected as it appears from 

.neure-4 ated 22nd January,1993.Hence this apolication 

has been filed with the aforesaid Prayer. 

3. 	In their counter,the Opoosite Parties maintained 

that since ther was a break in service of all the 
of 

pettjoflerS 	one day(on expiry of 89 say*) ,the 

benefit claimed by the petitioners in this petition, is 

neither acceptable nor tenable and hence should not be 

allowed. 

We have heard Nr.T.Ratho learned counsel appearing 

for the petitioners and Mr.TJma Ballav Mohapatre learned 

2 Oitional Standing Counsel(Central). 

Nr.R -tho learned counsel appearing for the petitioners 

10ited our attention to the judgment passed by this Bench 

in Original ?o1ication 1o.132 of 1993 disposed of on 

17th Novernber,1993,In the said Original application,the 

peLitioners who re Assistant dtore Keepers were 

app: inted on 89 days basis end ultimately their regularisa-

tion wa: ordered with effect from the date of the order 

passed in their favour,They filed an application for a 

ciirection t order regilarisation with effect from the 

initial date of their appointment ,In the said Original 

Applicat ion and inthe present case,reliance has been 

$ 
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placed on a judgment of zhe iiyderabd Bench forming 

subject matter of Transferred Application No.145 of 

1987 djsoosed of on 28th arch,1989.In the said 

judgrnent,the Hon'ble Judges' took note of the view of 

the Anöhre Prdesh High Court expressed in their 

judgment passed in connection with a writ petition 

No.1689 of 1985.The Central Administrative Tribunal 

Hyderabad Bench directed regu1aristj n  of the services 

o the petitioners before them with effect from the date 

of their initial apointment of those petitioners. 

Accordingly following the view taken by the Hyderabad 

Bench,we ordered regularisatjon of services with effect 

from the date of their initial appointment so far as the 

petitioners in Original Application No.112 of 1093 is 

concernede find no justifiable rean to make a 

dearture from the view already taken in the said original 

apoljcation.rrherefore applying the principles laid down 

by the Nyderabad Bench and that of this Bench in Original 

Application o.112 of 1993,we would direct that the 

deemed date of regularisation of the services of all the 

petitioners would be with effect from their initial 

date of appointmentHence the orders be amended accordingly. 

6. 	Thus,the application stands allowed leaving the 

prties to berjtheir Own costs. 	* 

dEMBER ( AT iVE) 
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entral Admn. Tribunal, 
1ttac- Bench/z.Nohanty, 


